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House on 26th August, 1966 some
Hon’ble Members have made enquiries
whether it is a fact that Dr, Karan Singh
had offered to resign when there was
some controversy about the views ex-
pressed by him regarding the linguistic
reorganisation of the State of Jammu
and Kashmir. 1 have ascertained the
facts. Dr. Karan Singh had given his
personal views in the course of a casual
interview given to a press correspondent
In certain quarters a question was raised
about the proprie'y of the Governor
having expressed these views, Dr. Karan
Singh then met the then Prime Minister
Shri Lal Bahadur Shastri, and offered
to resign. Shastriji advised him not to
resign cven though Dr. XKaran Singh

urged that he should be allowed to do
80,

——

THE ELECTRICITY (SUPPLY)
AMENDMENT BILL, 1966—~contd.
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yaerd 1 UFA F {77 AT IguT Hw
a@ ¥ ¥FW T & fag gm 97y 0
F5 AT sgEET AET & & arSied
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Fr EFGEAT &1 UFH 7 fau swar &
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¥ QA TATT 9L ZTAHT FEAT & | I
W qgT AT AT § | AT IABY We-
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qT | OF WA A QU qA fq@ar 937
A€ F YT RS F1 5 aq9F wrae
7 ag1 % GILATEIAL HZ(&T $1 4 He-.
Qo Y 1 T, gafag N AN § FA-
FMT TF AW & AL €17 9T ZTAHT
7gY fovar war, afs swas qwar 7 QY
qg ara {5 faam & qqqI< IR AT
¥ oed) TTHT FIET 9F AT AT AR
st Afern, AET AT IH ATEHT FT IAHRY
He-qutt w31 9371 Forad 3a%7 qTaw
T 31| IW IE T WAF AeqIEqT I
e} F I W §—F 18 7eA 9qW &
gt ar faeet & 1 SFEESHT FEF X
& 7@ oTAT AR, FEHIE FHT A7fEY
TN A I FNFACE | T sregaear
F Qe & g T ar w1 1 TR
frr g gfie & §0 7 8 T Mfgm
a2 T FT AEAW qA | 1€ &Y G
2 O AT AR [ F A AT ITHY
geareT{ IEN I F fAg ow-uF
far 1 ar &1 fa=i #1 P afafant
% w4, I99 agi & fawr-awrs
gaeq ft 7§ ¢—F 98 ! Fgar fw
FHg F G a7 ITET F T—3AR N
farad g1 STFT TAEIT FIA F) FIE
STEqT A FT FAET A0 |

goQ a1 ag § 5 1A oFase 7
fediwedy #1 To1g & g &% K1$ Fy
TG F I | qGT I AR qIIA A
A FT & W § | 39F IR A IS
fqarT & swraeas g fasr dar
g &, AT AT T I BT A9 ¥ FF
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T a1t 1 gafae SeE gEm § fag
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7T gee Sifew gy ¥ AT e 4
g WEAT | Ia% IfEITEGET KIET
R feg @ & 1 F2 aul g% ¥ 9 €7
@ § #fE wA gEEEiEgeE AT gal
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frer & afafaaT w1 fautn 5@ afcg
T ST 9 ATIFT FIETZAL Gl agT 9T
AMFFT B FHET AT ALY AT FF AR
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FTE FGHAT § | IqA AT qH 3@ @
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A qgT AT @ &, GA @7 qTeq &
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F AETAT | faoret 7 g ar #Y aog ¥
¥ a0t § 1O A ¥ HET @AY 0
g e feuar ag fawr a1 @t )
TN FAA FE A-AR e &,
IR FFE qE ooy fawi ey
wEFAT F1 et 7Y 3F, FHEr yAR
AW STAFT @A ey &, afa
A1 §IET 3T TG A | W2 Y ot



6547 Electricity (Supply)

T AT S WY F IAHT TG FRT
ag & % o7 ¢efgae Sawmwe § 9%
wg<l § giar § IARTEHIGT AT € (et STt
2 qrwdr AT FE G & av dvd
foe sy 1 fasely & @Y 8 &7 I
EHE-0FAYE FT Araaa fase & fag
drf sTaRAT Iq Wil g1 A SATEAT
& {6 faser difeq q@z g &1
A9g & W 99 59 fear & |vad @
fo gt ATAVOT A FT AT FAT §
a fag &da #1 fawfaa F@T & ST
TAATHF AT H AT I T AL AGT 4T
AR F7 FIL@IAT ST HT gRAfEd
fasrar sitT 9@ grafezg -0 ATATT AT EW
R &1 fadeEr & OGET |
W AR d owT gafes feurdz
F e ax 7gY, fraa fawmr & sk
T2 agY, ardl carfaT & a9 g |
F qor FTA7 ATFEC 6 AT T91 7 Aoy
g 1 fas1q FA ) W@, T AT
¥ AF HT T T TR FT STATAT
FET § | AAAY FAfAT WAT Y
27 =ifge % Fgr v s 12 &R
gfa afqe fawefT fasd) 1T a1 < 7@y
efead 94T & 3ITHT 9 §F
gt 7f9e @ fgam & 37, 8 78 ufg 3faz
¥ fgara & 31, 7 3% wfa 7fve 3 fgama
¥ A AT AR AL IT AT @
sraear § {5 orT #rd fage gar7 #r
e TAIqg FI@T g QU Jaw [9g
faga ¥ g | & g fr fame grewdy
#1 a1 fawq a1t 3 fag graa: Be-
B1Z 77 AT BI2-BIE AT At & fag
7g s1awqr AT JIfgy Ig BE-grREY
57e¥d) I FF, ATAT qFFGAL, qrAT
9 § foad 93 7 I35 FF FL 6
&, et 3 AT FT F9 FT TS §,
&% gF T $19 & (a7 g7 AT &
# fasfaq < @y § 1 39 fag ga=wy
ey araf gz fase I iEy |
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TF T 1Y AT FT g1 arerne
SR T TAT & | QT Hhe F XA
TS FA-SAT A9 T § | @R §FE
faer & fag o faseft &7 agg s
&Y AT & 1 AT Ay Stel o §
agi faorelt 3 A Ta sfas wrafasar
ST AW &1 AT TRy S fa=m & fag
TFT FATAT A0 & | Afr gt fama
faamr & saam, Tfe g e
7Y J1Aar § feqrédz a1 guarss B
G FAT, A FIA FT SFAF AGT
SaT, gafae faser s1 FmeaT saa
qTg TEr 9g99 391 zafag § g
Fe f g9 sameT Trofadar e
M afgm T daT F e g @,
fa srrefagt 3 &1 81 59 fges wr-
AE FIA F AACAT FA G FATRT
ATWT AT A & SART ATFET
2 & fog fasrelt oy qratT qe dHY a3y |
TF a1 X & ATTH QU S99 g
g f& w9 wT F s@ar == arfge
IgF =TT LM 0N @Y & fovd g
g1 9 & qfcureasq faoret #1 g
FIA FT ATTIFAT TG adT | FY a<-
T A=ST g1 T8 At Iaw7 fa=rd & fog
SATRT qIAT &7 ST&IT TGN qedT WX
IMqF WA ¥ SOF 919 SyEdr FY
ST &) Fe &7 Q¥ § 9@ 93 AT
FTF I 94T & | I99 famy wirde
LTt AT § o saar v 6 aft
Fagee fear smoar R I 9 &Y
FE auf aF ST T4 FAT g7 & |
ERCS I

IgawHfa AgRaT, uF fagsa e
FWT & TR TET F FE@ETQ Y fv ag
faorelt &1 o9 w99 A § a7 o7 A
feaw a1 T 8 SO & FW F WY
AT B & IGH! TG T FEA, AR
2 FX F AFT TG a7 foraT fasrely
g9 gy g I9FT uF rafeew awgy
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[sft famergaTe amETest @<t

% fag aara #1 7E fasedy @ w7
399 A7 FF § A zga afeoreasy
£ @HT 9T a3-a3 wreA o g3 €
At ag oF forra 8 9T Fr@Fe &
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FFe GTT T A A STET I AT AT 5
H1 & qgT X & BF AT ATZT T FT
qYEX 9 #T g al {6 AleT €1 9
AT AT @A § qUAT T T g™ e
R aTr weAy g Sedr ) qv gEy
feaft @ wmwa & 5@ ag gEUE
F1 A1fed ff 9 g A o e s
¥ TG AR qAT ;AR IAF I
g Srfeza TROSis AT TGl 7 T |

UF T grdAr w0 fgErd &6y
@™ & fad FTeaRTL F1 FAT FH Tl
§ WY FTH FLAT 984T § AT ITHT 3T
YT &S FT AT ¥ TF Fog o o7
afrer 2 2 9@ % 60 797 & Feaw
FT T 40 TIT & FICSH FT aed T Tk
ar Iaq o g & ufa & awg e
gq 9 & FT & 98 faaré #T g7 |

A1 3 GHTT A HTIH AA TGAT ATGAT
g w9 gafefedr faw & wag 9
TgT €1 a1 3 wrateaq g fr afw
59 fafea g5 gam @ fr o 3@
# A s F7an g o w9t wgea qar-
& {5 o faua 7 I F97 7 B, IAFT
HY qg THT F T 39 faaw & Fv-w
F T g g S Fq FT T F4T |
qFATE |

Dr B. N. ANTANI (Guarat) .
Madam Deputy Chatrman, I nise to sup-
port the Electricity (Supply) Amend-
ment Bill, 1966 but while doing so, I
would like to offer some general re-
marks on the amendments mtended At
the outset let me say that it is recog-
nised by all that the development of
agriculture depends mainly on supply of
electricity. Therefore electrification of
rural areas must be given top prioritv.

[ RAJYA SABHA |
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I entirely agree with the previous spea-
ker that attention 1s not being given to
rural electrification. Ever sinceg 1948
up till date that objective has not beer
substantially achieved and 1 feel that the
hon, Minister while contemplating this
Bill should have given prior thought to
this objective. While demands for elec-
tricity to illuminate cities and towns
are readily met demands to electrify vil-
lages are scantily met. At least this 13
the position 1n the area from which I
come where ramns are scanty, and where
wells have to be sunk to feed agriculture
[ have been witnessing the agriculturists
being gent from pillar to post for elec-
tricity, Surely this aspect should not go
unnoficed while contemplating amend-
ments in this law, when demand for
electricity 1n the wvillages could not be
met Even crude o1l could not be sup-
plied to the extent required so that the
agriculturists have to go on a march to
the Collector’s bungalow to demand
either crude oil or electricity for their
village wells. In this respect, Madam,
blackmarket is rampant and corruption
18 30 immense that the less said about
it the better. These are immediate
matters of public pohicy and may involve
some of the proposed amendments
Otherwise on the whole this is a com-
mendable measurg and should be sup-
ported

Frankly, Madam, I am not convinced
of the importance of the amendment re-
garding publication of schemes of about
Rs. 25 lakhs etc. The justification put
forward is not worth considering when
the advantages are thought of. After
all, the object 1s to invite public opinion,
suggestions or objections from the people
mvolved and to find out its effect
on their hves and property. Why should
that be denied ? I have seen and consi-
dered the justification regarding huge ir-
rigation schemes being not published but
I remain unconvinced. I therefore sug-
gest that publication of such schemes
must be provided for irrespective of
expenditure,

Madam, the proposed amendment to
omit the perrod of disqualification for
12 months for retired Members of the
legislature and local bodies certamnly
smacks of backdoor patronage. Madam,
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in a nutshell this will mean imposition
of the Congress dynasty on the country
in the name of democracy. This is a
device to create places to rehabilitate
the defeated Congress candidates. 1
know of a place where a post was creat-
ed in the Electricity Department—Ad-
viser, Electricity Board—for a defeated
candidate. In Gandhidam, Madam, in
order to induce people who were unwil-
ling to accept Congress tickets posts were
created in the Gandhidam Development
Authority and there the defeated candi-
dates were also rehabilitated. (Interrup-
tions) I come from the place where
we have defeated 125 Congress candi-
dates in the last general elections and
they have created places in order to re-
habilitate them, and to show to the peo-
ple that they are important persons.

Madam, the mover of the Bill said
about paucity of personnel and it seems
that if the Congress people would not
be there, if these defeated people would
not be there, there will be no persons
available. 1 emphasise the argument
when I say it seems that if the cock wiil
not crow the sun will not rise. It am-
ounts to that. I would therefore appeal
to the hon. mover of the Bill to drop
this amendment particularly at this time
when the general elections are coming
loathe to introduce politics in another-
wise innocuous Bill but this is a time
when this sort of amendment will only
smack of backdocr patronage to the de-
feated Congress candidates, to find
places for them and to provide for them.
1 therefore feel that this should be fore-
gone.

There are amendments regarding re-
turns on, investment. I submi; that rea-
sonable returns should be provided for,
taking into consideration the economy of
the country,

Madam, I shall conclude my remarks
after saying a few words regarding the
functioning of the State Electricity
Boards. There is a provision to
give representation on the  State
Electricity  Consulative  Council to
industry, commerce, transport, agri-
L124RS/66—6
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culture and labour. Has the Gov-
ernment varified the personnel of such
Councils in all the States? 1 wish they
do so. Are these Boards functioning
above corruption ? Madam, these days
to find out any Department above cor-
ruption—I am certain from top to bot-
tom it is so—is a difficult matter but
when corruption becomes abnormal the
eyes of the Government must open and
the penal rod most operate. The State
Electricity Boaids on the whole, T know
from experience, are doing well, but I
submit they are expected, in American
phraseology, to do weller. With these
remarks, Madam, I support the Biil.

il
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= @iz @t (dgR) : s et
I wifgar, Sar fF 99 sy &
Aqz w@e frgeam &1 o Tar @z
st sfagfaet qad sareT dar #1 S
g §X wrzeaT & fag o 3T sewt
TR EfF A i g @O T &
qYFRT AG! FLTFA | TS 98T g 45
2 % araeg 3o Foe dar F@ d gw
AT AR FY 3 T8 T | TARTTCH Y
g fafaeeT ame a qasst fawman
|EAT § | T gH A1y AT ey
g I F3e 3 & forg darz § A%
g 918 St uFgsrd ffewed! § g
aiwd F1 9 g1 € ) feudded afgw
I 3T GH G AT A1E a7 WA &7
7 e, g @1 7 fawar ag oY fefn-
R § faTar avg ¥ amEwE s@w
fF g are F%T § g g Wi AT
T g | fraral & QT Ay &,
T THd | AT IWIT § ATLFRT HY
BIEA TUT AT § g ag TATHHE SY
g 919 GfeT § § SuHT g9 s 3
ag O% & ao{r g ey awg ¥ gw
FE T TR T | AT W HETE BV
Fe IW &, ATH A M
FIAE | I TF J=6Y 19 & WY gAY

[ 10 SEP. 1966 ]
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W A T ¥ P @ § awdET T
SaT gAY el § a7 91g § TR
FgT AL F ¥ g 1T TF G IHATR
Mg AT gI AN F & agaga &
WY T ¥ @) 57 g9 8 TAEX
FIH FT 32 ¢ 59 fgafasr 4 9 T 10
FY g3 aF F191q aiefpde a+ a6 T
T gar 1 ga forg gy fin forey
FLT AR I79 & 98 HIHT ¥ SAT & |
AieEr ifama @1 fage $39 8T 9%
FhET AT & 7 a8 oF 19 81 9T ]
fergeama 4 gfgr & @md ar Rt gl
W W gETy A qAnT gusl fhe
fepat <1 waT €1 39 e & QR
¥ do 9 3T 10 FARET WY gH FWTAT
TR & Y TIHT AT TG E T T AT
dY a1 2 | g gHSRIT 39 i 1 AT
araT & fF 9 SMRET UF AF & q
forran fore whax aid, 2T gS W1
q9 $ Tq AT & Ziwr qrar gAv €
afra fas &Y aaved & foo s@Ee,
AT &Y, Jgar aiA g, segal
way aeS AT |, 98 6 @
q% 1% N | T8 A aTel g1 Suad
g AU =gy ag ag § F 10 & 10
SET 0F & A% & § o) z9% fau
TOTHT &7 9T qTfF SRR ST gAIR
qT TR IR GFl, BEATEA L HAe Ly
Ty a9 AT § IR FoT &
& fau amaE OF a1 &) IAET & A
FE 3T 78 THY OoF 7 1 31T g STrETy
¥ sgreT A7 TG B QU FT D |

u& ot a% wrw g gn 9 §
gT i & g¥ g fre g qAfwa gl
fergeara #Y v firara @2z g ot 5
FET AT § Fe F a7 A A1 g @
FY EY YEN FL AT gAIX AR § =TAT
ATAT 2 AT TEFT TLFUL W | 3@ WY
§F foRte sewm {5 gark owifaer
q1E F1 K IFAIR§ Ira9 71, A 1
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A GG N, TEF X A Al B
T R 3@ e ieEe & fag
9-10 FAYET FT g7 TF FALT Fle-
frae gx frar srg 7 fad AR & T
afes @R 74 F1 &I FT {707 FTE
39 § TUY 9T FI, BT R 1 T
T7% TARIT & a1 | 9 fa9 Ay Qv
FLATE 1]

= yirwy anh (fagie) ¢« AgE,
¥ 5o fadas &1 qwdT FIaT § AEA
faega w&t ot & fak oF a@ ¥ fo3
TSrTfeer e, fif ag @y FITa F1, 1=
1, fasrelt § wrfea ard fage 7 oF
grev fage  gaw E, gER 9wl |
F6 AT T, @1 GUIGAE FT AT FATA
a&q & Sa7 &9 § 9 {397 wdl o g9
o #1 39 {7 1 fawrely 1 3@ g1, 718
T Tz aw FesrFarT FT X &1, A1 "%
F seorra F1 a1, o1 framt Ay fa=rd
¥ fag 511 X2 &), 57 a A S faw faw
T & E, afrw wie fegeaa 7 grewdy
# f93 us e w@r o, o= & fod,
o & foa, framt & are o T
T@T ATH——AT I &1 T & a1 AW
AT AT IS & WY fawreft &, Y A=
FT FIT T T gE AT § IwF &
ERE IS CARE FURA R E o S
FHTAEAT T & | T fage, aeg
fagre % ata o ifsrg, gy fgg-
T F FES §, Tl ¥ fod uw @
g ofem, feami & @8, faars &
faa, adr & fag I faoelt & ot &
SuFT Rz R fergwna & 43 oF <gar
Trfed i< g3 1 WY Fovma ¥ o 3y
& 3% W G fgrgeara 7 oF @y
Tiga 1 g9 ddy F qF o< A
TEY FgAT & |

sl gHI TG 9t & UF ofreY
&9 9T 9T AT I @ & windy
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TR o g% Y § ay g ferd gofe-
fadt 1€ § oig awdr &1 3@ AV
F8-36 fagm smaHY gre @, av v
fora g 8, 71 g g war g W
fro Tqo Mo & UF A T Fro Fo
AR T A a1 T W G A TR
F1E FT oor qar gy ag § gL F
AR A g wwiee fTamn, e
o} AT #Y WY FTfeerad ET ST §,
a1 wrafeaa afs #1% FWFAT QAT 8,
ST ST T AW & g g, qradrT
g &, ¥ ge o § Qar s @ &,
safedt ofs 1€ ey g3 s a1 440
ag Ia% fod wwn & fqd fegaanfasrs
g s 7 3 ey gudy Sg oA
FL QAT 15 FTLOT AGT & | a¥ @
S =T wn o w5 foge T g}
AT & 1 e o S § g S 9
€| g Ul & AN & ared gW oAy
@Y g | 98 1 Tagd WEl 7 qerar
g ¥ T g FRasl agam w1 )
foe aw A dgfam aw d T § |
UF TAT9eE 5% & a3 wd FY a7 § |
WA F TouTH  Ag A A1fEd
g7 weal & qry 4 fee z@ fadasw &1
ETT FTE |

SHRIMATI DEVAKI GOPIDAS
(Kerala) ;: Madam Deputy Chairman, I
stand up to support the Electricity
(Supply) Amendment Bill, 1966 and at
the same time I hope that our Minister
will come forward with a more compre-
hensive Bill because this Act is already
obsolete. It is dated 1948. The objcct
of the Bill is to remove ccriain difficul-
ties encountered in the working of the
Electricity (Supply) Act, 1948 and to
effect some necessary changes in the Act
for power development and speedy ex-
tension of electricity in our country.
Apart from its domestic use, electricity
is a strategic element for the accelerat-
ed development of the couniry, Gene-
ration, and supply of eleciric power is
the most essential thing for our econo-
mic development, both in the agriculture
and industrial sectors. Therefore, we
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understand the importancg of developing
elecuicity 1n our country, In fact, the
great piogress of Russla and Amciica
has been achieved mainly because of the
power development toere. For example,
we hnd that the per capia generation
ot power here 1s only 75 kw houss,
whereas 10 advanced aatous it is 2,000
kw hours. In the UbA it 15 extending
up to 5,000 or 10,000 kw tours, There-
fore, they are having muach more de-
velopment in all spheres.

Now, for the speedy extension of elec-
tricity 1n the counmtry, two ihings are
important, t.e., the electricity rates and
the question of percentage return. For
domestic conswmption acd mle so for
agricultural purposes, the rates will have
to be reduced. The charges should not
be more than 9 pause per unit and no
mimmum charges should be realised on
consumption for agricultural purposes,
We find that only ten per cent of the
total production of power iy being uli-
lised tor agniculturali purposes i our
country and 70 per cent is being utilised
for industrial purposes. Regarding the
percentage return also there must be
some reduction, There must be some
revision of the existing Act accordingly.

Markedly backward areas with regard
to power supply and extension must be
treated on a different footing. The
Planning Commission’s Team to investi-
gate how to acceicrate deve.oyment in
backward areas have recominended that
heavy investments must be made on
power, communications snd such other
things, without caring for relurns on a
surplus basis. Therefore, this Act re-
quires revision in his direction also,

An all-India grid and service unifor-
mity and uniform rates should be es-
sured. It is a ‘must’ I am really sorry

wl,10 SBP. 1966 )

to say that our planning in respect of |

production and supply of electricity up
to this time is entirely defective. There
is no all.India plan. Up to this time
the construction of paujects arG genera-

|
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available and utibse them for the bene-
ot of the counlry as a whole. Natural
resowaces should be comsideied as the
assets of the whole nauon and shouid be
developed and utilised for the develop-
ment of the whole country. ‘The main
mistake comimitied i8 10 leave the power
and IIigatlon projects as State Subjecis.
bor example, take the case ot the
Nagarjunsagar project in  Andhra Pra-
desn. For 1t8 completion emough tund,
are {0 be made avallable. We ond that
by the consiruction ot such a big project
lke the Narmada Valley project, ete,,
we will be able 10 meet the 1ood deficit
in our couniry. After nineileen years oi
independence the most important pro-
jects which are meant to bepefit the
whole country are not compleied yet.

Wny ! Becausg we know that from the
State budgets they are not able to spend
much money for these big projects. If
such projects are taken up and complet-
ed as Central projects, our food provlem
would have been solved, 1 have 1o
doubt that we can do 1t by bringing
vader culivation large acres of land.
When we pass through Andhra Pradesh
by tramm we find that such black fertile
sod Is not being culuivated. We know
that there i1s enough sub-soil water not
only in the Ganges valley but every-
where, and we are pot able to utilise it
because there is not enough power to
pump it up, At this junciure 1 would
like to ask the Minister concerned
whether we have made any review of
the irrigation projects and 1 would like
to ask how much power we have been
able to utilise, Por example, there are
so many wells construcled under the
Community Developmen; scheme, But
so many of them are not being utilised
because of waut of power connection.
That is the planning we are having. At
this juncture I remember to have read
the other day the statement of one lady
reporter from Russia giving her impres-
sions about our plans, and to me 1t ap-
pealed as a correct apprawsal. She was
quoting an instance of our defective
planning and asked why there was state-
wis¢ planning, why instead of construct-

tion of power is entirely Ieft to the State’s | in8 thermal stations in Andhra Pradesh

resources, so much so that we are aut
able to tap even a fringe of the resources

where there is a belt of coal producing
area, that coal is carried all the way to
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Madras to construct thermal stations
there thereby increasing the cost of pro-
duction ? Likewise thero are ample re-
sources 10 generate hydel power at re-
latively cheap rate as a natonal wealih.
Instead of developing that, the Govern-
ment have gone 1n for costy thermal
projects. 1t appears that projects and
uniis are given as gifts and donations to
wflueatial quarters who could exericse
effective pull over thg Central Musiry,
especially the Planning Commussion and
the Fioance Mimstry. This attitude is
entrely wrong. The rights and privi-
leges of munorities are saleguarded by
the Constitution. But this sort of all-
India plan we must have.

1 wish to emphasise that in Kerala by
its peculiar topography of quick descent
trom an elevation of 5000 (o 8000 feet
above sea level across a comparatively
narrow strip of the Western Ghats and
because of its heavy rainfall ranging
from 60 to 200 inches, average 120
inches, per yecar, it lends itself to eco-
nomic hydro-power development. The
land is traversed by numerous torrents
rushing down the Ghats rendering that
small State one of the richest in its
hydel potential claiming as much as 7
per ceng of India’s total hydel resources.
But in the matter of power development
so far hydro-electric schemes utilising
about 35 per cent of the available poten-
tial have been taken up for execution,
and of thay what we have developed
comes to only 8 per cent of the total
resources, In spite of all that we find
that that State is faced with severe
power shortage duiing the summer
months, at least four months every year.

As a glaring instance of the discri-
minatory and unimaginative attitude of
the Centre, let me cite the instance of
the Iddikki project in Kerala which is
the second big arch dam projects in the
world and the first in this country. It
is a Capadian collaboration project to
the tune of 5% crores of Canadian dol-
lers on the pattern of the Kunda pro-
ject in Madras, and the terms of invest-
ment are very much in our favour, In
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spite of all that we find that its work
‘13 not progressng. This had been first
;anctioned on 14-1.63 and preliminary
~ork had already started, and so many
.amilies were evicted from the catch-
ment area and about 300 engineers are
iworkmg there now. More thap Rs. 3.5
crores have been already spent this year
“uself. In spite of all that the agreement
"with the Canadian Government is not
yet in sight. That is the positon. There-
tore, that is a slow process in which we
are moving. In this year’s budget a
mimmum of Rs, 7 crores was asked but
Rs. 3.5 crores was sanctioned, which is
already spent. May I ask how we are
gong to progress with the construction
of this hydel project? Unless the first
phase of the bydel power project is
finished by 1970 there will be severe
power shortage in the country. 1 am
told that there is going to be a 30 MW
thermal project and because of that the
Iddikki project is to be reviewed. 1
would like to say that the Oil Refinery
project, which is a Central project, 1
about to be commissioned, and a big
fertiliser factory is coming there at Co-
chin. I would like to ask from which
source we are going to give power for
the successful and profitable ruoning of
these projects. These are only our in-
vestments and we have to see that we
get a proper returp from the invest
ments. For want of power, at this
juncture when there is food shortage, in
the fertiliser factory there was a loss of
about Rs. 1 crore. I would like to em-
phasise that electricity is the most im-
portant factor for the development of
our country, both agricultural and in-
dustrial, and for this wo must have an
all-India plan and we must take up this
project. I would request the Minister
to give due regard to the Iddikki project
in Kerala State so that we may not be
faced with further power shortage, and
the signing of the agrecment should be
done immediately. Otherwise that will
create an agitation in the State and I
would request the Minister not to pre-
cipitaty such a positon.

Tue DEPUTY CHAIRMAN : Shri-
mati Sathe. I am calling the Minister

at 4.45, So be brief.
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SurMaTt TARA RAMCHANDRA
SATHE (Maharashtra) : Madam De-
puty Chairman, first I support this Elec-
tricity (Supply) Amendment Bill. I re-
member that in old college days one of
our professors used to describe the natu-
ral resources in our country—we are
rich, we have got bright sun, vast ocean,
high mountains and heavy rains; we get
the rain water which is sent back to the
sea, That is how he used to say that
nature must be laughing at wus. But
after independence we have started to
have these hydro-electric power pro-
jects. and we are also generating thermal
power. As you have given me very
little time, 1 will come to the point ex-
actly. Now we have got so many works
and electricity we are producing, and
here comes the question of distribu-
tion. According to the Bill the charges
should be uniform all over the country.
There should not be any geographical
principle involved in the charges, Why ?
Because the urban people get electricity
the villagers also should get electricity
at the same rates. Ours is a socialict
state and it is not that only the rich should
get the advantage and the poor should
not. In the same way the villagers and
the urban people should get the advan-
tage,. When I go to some villages in
Maharashtra. we have got electricity and
I am really very glad to sav that elec-
tric lights are there. The villagers want
to use it for lift irtigation. Especially
in Maharashtra the lift irrigation is of a
very low percentage, it is hardly 12 per
cent, and if the electricity charges are
the same, it will be easier for the Elec-
tricity Boards to take electricity to the
remotest villages. never mind whether
thev are in the forward area or back-
ward area or in the developed or un-
developed part of the countrv. The
diesel ofl is used nowadays by the aeri-
culturists, which is ten times costlier
than electricity. So electricity is the
nreent need of ‘the villages. Ag far s
food nroduction {s concerned. {t is one
nf the essential duties of the Electricity
Roard and the Government to eive the
advantage of electricity to the villages.

And we have got the hon. Minister.
Dr. Rao. who is very sincere and who
knows the subject thoroughly and I am
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sure that his Ministry will be helpful to
the States and the Electricity Boards will
be able to take electricity to the remotest
parts of the country.

And I would like to give a reply to
the hon. Member there who criticised
the Government that this clause is in-
serted there to provide for people who
do not get tickets or who loss the elec-
tions. It is not so because it is an hono-
rary post ... (Interruptions) Coming to
another point, I would like to request the
lion. Minister to expellite the work of
the thermal station at Nagpur. Water is
required for this thermal station, which
will be available from the Pench Project.
And if this project is taken into consi-
deration early and if it is built, then
Nagpur City will get this thermal power
and drinking water and also three to
four lakh acres of land will be irrigated.
T wou'd request him to go through the
matter and expedite it.

About the Chairman of the Electricity
Boards, I feel that they should be techni-
cal people just as in Maharashtra where
the Chairman of the Electricity Board
iz a technical person, he is an engineer.
If this condition is followed by other
States, it will also be better.

About private licensees there are 214
private licensees in the country. So
Whenever their contract is over. if the
Electricity Department is not able to
take it over and if it comes that the con-
tract should be renewed, it should be
on a yearly basis and not on a long-term
hasis.

About the charges, I would say that
there should be no geographical princi-
ple involved. The charge for domestic
consumption should be the same all over
thke courtrv. If the doctor Is using 1t
for his appliances which will be useful to
+j» potients, the charges all over
the country should be the same. An-
other thing is this. If it is used for
industries, for all Inductries. the rate
should be the same whether they are lo-
cated in the city or in the villages.

With these words, T support the Rill
and thank you for having given me this

opportunity.
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Tur MINISTER ofF STATE IN THE
MINISTRY or IRRIGATION anp
TOWER (Dr. K. L. Rao) : Madam
Deputy Chairman, T must thank the
Members for their very useful sugges-
tions and for their participation in the
discussion of this Bill. There are some
points which have been ralsed. I shall
answer the most important points, a
few of them.

Firstly, in regard to the State Electri-
city Boards, they have been established
between 1956 and 1961. One hon.
Member said that the State Electricity
Advisory Councils, were not established.
Tt is not so For all the States except
Jammu and Kashmir and Nagaland, 14
Councils have been established. Then
one Member complained about the func-
tioning of the local Advisory Committee
which are optional, which have been
set up in nine of the States. Thev have
been functioning, T would say, not very
well but not in all places. In Gujarst
it is functioning very well, Probably,
in MP it is not so. And I would say
that ane wavy of avoiding corruption and
ensuring that the Boards shall act pro-
nerlv will he to enersise these local Ad-
vicory Committees; that is, in a small
area let these Committees meet and en-
unciate the vprinciples on which these
connections should be given and by do-
ing this the corruption can be avoided.

Then one point on which hon. Mem-
hers especially from the Opbposition
Renches, have been agitated is about
his membership aualification, the with-
drawal of the 12-month disqualification.
that is there at the present moment. I
have been very sincerely trving to find
ont if there is any Committee in the
world, whether in the United Kinedom
or in anv other place. where a Member
of Parliament has been disenfranchised
hecanse he hat not spent 12 months,
There is no Parliamentarv Committee
anvwhere in the world. Why should
our Members of Parliament be affected
to that extent ? After all we are filling
an honorary post for which we give
ahout Rs 30 to Rs, 50 dailv allowance.
One other Member was savine that it
was a question of prestige. Where is
the question of prestigze ? Why should
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not gentlemen in public life in  this
country be associated with State Elec-
tricity Boards? It is not only Mem-
bers of Parliament that they are con-
cerned with, there also the members of
the local area, Members of the Legi<la-
ture, members of even the local Pan-
chayats, the Panchayat Board President
and municipal members, everybody is
debarred under the present section. This
is harsh, It was done in those days
when there was no such value attached
to public men. I think that if we re-
move this early, we will really be keep-
ing our self-respect.

Surr AKBAR ALI KHAN (Andhra
Pradesh) ;: But non-officials wijll be in-
cluded.

Dr. K. L. RAO : Non-officials are all
there. This pertains only to honorary
posts so that members can attend some
meetings. They are nnt paid except
daily allowance. It is not any position
of vantage or anv position which anv
particular patronage is conferred 7
would therefore appeal that we should
not make much fuss about this mem-
bershin. In fact. if there was so much
of feeling that this would be connected
with elections. T would have taken some
other course, but actually it has nothino
to do with them. This Bill was d-afted
five vears back. As one of the hon
Members said it is not really a good com-
prehensive Act. Tt has been drafted bv
an Englishman in 1948. Tt is verv old
The Englishmen modified their Act« al-
ready two times, They moderniced
their Bill and thev are a; this Bill We
<hould also do it likewise and we hone
that in the next Parliament in the next
Lok Sabha, we will modernise the whole
Act and simplifv all thic business of
management of electricity.

Then, the hon. Shri Patra and Shri-
mati Tara Ramchandra- Sathe said that
engineers must be given preference in
regard to appointment in the<e State
Electricity Boards. 1 entirely agree.
This is after all electricity business and
we have got a lot of electrical encineers
very pood, experfenced engineers. 1
would appeal to the States to see that
electrical engineers are given a befter in-
centive by taking them into the Flectri-
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city Boards. Out of the 14 State Elec-
tricity Boards, there are only six Chair-
men who are engineers and I say that
the whole question will be set at rest if
more and more elecirical engineers are
associated with the State Electricity
Boards. In that connection, I would
appeal to the Electricity Boards to ap-
point as many engineers as possible and
others can be in the State Electricity
Advisory Councils where industry and
other interes's are represented. That is
a forum where the working of the State
Electricity Board is reviewed and that is
the proper forum. So far as the State
Electricity Boards are concerned, they
are merely organisations which gre run-
ning the management of electricity and
that is where some technical knowledge
will be very useful.

I come to the most important point
about which the hon. Members have
been saying, that is that we should have
a uniform rate all over the country. In-
deed it is a very good suggestion. That
is an ideal one and the day we attain
that, we would have takep integration to
tha whole country. In the USSR, in
spite of the fact that it is seven times
our country, there is a uniform rate and
it is four kopecks per unit whether it is
in the extreme western part of the USSR
or the eastern part of the USSR. They
have got a concession for the backward
areas of Siberia of two kopecks per unit.
Otherwise, except for the concession, it
is all the same everywhere. So, it will
be an ideal thing. That is what we
should work to. But, unfortunately, in
India we are just now handicaped for
want of finances and the country is just
developing. For example, we had 1,600
miles of transmission lines before in-
dependence, before our Plans started.
Now we have built up 16,000 miles.
Unfortunately, one of the defects of
electricity is that we should have the
lines to run it through. I wish some-
body invents transmission of power
without the lines. Somebody may in-
vent it in the next century. We are now
concerned with electricity generation.
For the electricity generated, wires have
to be put, poles have to be put and these
are costly. And we have built from
1,600 miles to 16,000 miles of lines of
110 K.V. and above, And we have been
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working on extending our lines. In spite
of that there is a certain shortage in
some places and a little bit of excess in
some other places but we are not able
to exchange power because of shortage
of lines. For example, there was a
severe power shortage in Kerala last
year. But there was excess of power in
Mysore but we could not transmit it
because there was no line. Similarly,
Andhra Pradesh has shortage of power
but we could not transmit power to
Andhra Pradesh, again, because there
was no connecting line. Similarly, it is
with other States, We have calculated
very carefully the minimum requirement
of lines that we have to put up in order
to ensure that there is a certain mount
of interchange of power between two
contiguous States. We have come to
the conclusion that 2,500 miles more of
lines we have to put up. I am talking
of higher tension lines of above 110
K.V. Then only it will be possible for
us to exchange power from one State
to the other State and avoid this shor-
tage. This will cost us about Rs. 40
crores. We are asking the Planning
Commissiop, to give this amount on a
priority basis so that we can take up
this work immediately. Once we are
able to do this, we can overcome the
shottage and work in some integrated
manner.

But, Madam, this is not enough for
getting a uniform rate. The uniformi‘y
of rate cap be assured only when it is
possible to transfer huge amounts of
blocks of power from one power station
to the other. For example, if 500
M.W. of huge block of Rihand power
has to go to Delhi, we want high trans-
mission lines of 400 K.V. and for this,
we have calculated, we require 5,700
miles of line to be put up of whch the
cost would be about Rs. 300 crores, We
hope we will be able to take it up in the
Fifth Plan. If once we do that, 5700
miles of high transmission lines involv-
ing Rs, 300 crores, we will be able to
transfer big blocks of power and then
uniform rates can be introduced every-
, where, but not today. Today it is not
nossible because today we canno‘ ex-
. change power. As I submitted, that is

¥ our ideal and we are going to work up
to that jdeal. Unfortunately, we have
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got limited resources according to which
we have to work. On the whole we
are doing fairly well,

There is another matter about which
an hon’ble Member was very particular
and about which he was very impatient.
I entirely agree with him. That is the
case of rural electrification. In rural
electrification, again, we have made good
progress, I would say we have made an
appreciable prorgess. Before indepen-
dence we had electrified only 3,500 vil-
lages. Now we have gone on to 54,000
villages in 15 years. But I myself am
not satisfied with that. We must go in
for more and more villages because it is
rural India which is most important,
which can contribute to the prosperity
of the nation. Especially by putting
electricity in the rural areas, we can have
extra amount of irrigation by pumping,
we can do better storage, have better
agro-industries, small industries and
better storage for potatoes and so on;
they will not be spoiled. Later on, in so
many other ways, power can be used.
It can be used in agricultural fields. In
foreign countries, like the U.S.A. it is so
much used that every farm there is
electrified. If we once do it there will
be a psychological effect, If we are able
to give electricity to the rural areas those
people will not come to the towns. And,
therefore, we quite appreciate the im-
portance of rural electricity for the
country, In that respect we are trying
our best to see that as much money is
given in the Fourth Plan for rural elec-
trification as is possible,

I must submit one fact before hon’ble
Mempers. There are 60 lakhs of wells
in this country and we have been elec-
tiifying only 5 lakhs of them. You can
see the impatience of the people because
we have done only 5 lakhs of wells. Qur
plogramme is to electrify another 7
lakhs in the Fourth Plan. 1 appreciate
that it is inadequate, but I am afraid
We have to wait for a few years more
till we improve and see how we can
fush on with this programme of rural
clectrification in our villages, It is a
very important subject.
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1 have been asked to close earlier but
I would submit one or two facts. Rural
electrification of America was pushed
forward because the rate of interest on
money that was allotted to them was
2 per cent, for 35 years. In our country
the L.I.C. is giving money at the
rate of 73 per cent. for rural electrifi-
cation. Naturally, it is this high rate
which is retarding the progress. Here
the private sector is in my mind. Now
we are doing it only through the Central
funds. We are not in a position to
mobilise the private sector money be-
cause the ra‘e of interest is very high.
But we are trying to sort out this whole
subject to see how best we can proceed
in this matter of accelerating the rural
electrification programme, For that we
are having discussions. We are expect-
ing 4 Americap experts in the line of
rutal electrification. In America they
Lave got the Rural Administration where
they allot funds on a very low rate of
interest. We are trying to find out if
they can be of assistance to us also.
They are coming here in the course of
the next two or three days and we hope
‘o discuss with them this subject. We
shall see if we can get some accelerated
rural electrification programme.

With regard to materials like poles,
cement and so on, they are much simp-
ler matters. Once rural electrification
is taken up in right earnest all these
difficulties can be immediately solved.
So about that there is no difficulty.

I have got already a warning to wind
up. I would submit that the best way
to serve our rural India is to cover it
with an electric network, with an elec-
tric sky, not the blue sky, Blue sky is
no more good for us. It will be the first
effort of the Government to bring every-
body together in this matter. If all of
us combine together, we can create this
electric net work.

Surt V. M. CHORDIA : We are not
obstructing your Electricity Bill. Never,
never,

Dr. K. L. RAO: We have got the
largest amount of co-operation. 1
thought I should expect more criticism
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but I have been given all co-operation.
Everybody had expressed hope about
developmental activities in this country.
There seems to be no difference of
opinion in this matter. That is the best
thing that can be said about the inte-
grated India, I submit to the hon'ble
House to pass this Bill,

THe DEPUTY CHAIRMAN : The
question is :

“That the Bill further to amend the
Electricity (Supply) Act, 1948, as
passed by the Lok Sabha, be taken
into consideration.”

\ The motion was adopted.

‘Tue DEPUTY CHAIRMAN: We
shall now take up the clause by clause
consideration of the Bill. There are 24

L124RS/66 —57C~19-€-1967—GIPF
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amendments to the various clauses. But
the Members, in whose names the
amendments stand, are not present.
Therefore, I shall put clauses 2 to 24
together,

Clauses 2 to 24 were added to the Bill.

Clause 1, the Enacting Formula and
the Title were added to the Bill.

Dr. K. L. RAO : Madam, I move :
“That the Bill be passed.”

The question was put and the motion
was adopted.

Tae DEPUTY CHAIRMAN : The
House stands adjourned sine die.

The House then adjourned
sine die at five of the clock.



